TAXGURU : www.taxguru.in

RNI No. MAHBIL /2012/46121
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COMMISSIONER OF SALES TAX
Vikrikar Bhavan, Mazgaon, Mumbai 400 010,
dated the 24th February 2016.

NOTIFICATION

THE MAHARASHTRA VALUE ADDED TaAx Act, 2002.

No. VAT/ADM-2016/1B/Adm-8.—In Exercise of the powers conferred by sub-rule (2) of
Rule 17A of the Maharashtra Value Added Tax Rules 2005, the Commissioner of Sales
Tax, Maharashtra State hereby in respect of the periods starting on or after 1st April 2016,
substitutes the returns in forms 231, 232, 233, 234 and 235 for the purpose of rule 17, 18 and

45 namely:—
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FORM 231 | ver 183
Heturn of tax pavable by o dealer under MLV AT, Act, 2002 (See Rule 17, 1TAL 18 and 45)
1 ML VAT, BLC N CAT, RO N
? Mame of Denber
3. Plense Seleci T3'|1| of Retorm (Select n11pm|1r-|ul.ﬂ . ) .
whikch ever is  Divop down selection) Whtho Wit R etiven . (1 Coustol Plew
Asnlicalile Hepiitrution | Package schomie peciod))
Whether Last Retarn  (In Case of
Pertodicity of Return (Select Cancellathon of Reglaration Or wnd of packago
nﬁwprmﬂ sehense of incentivel
| Erpogy o aedecticn)
i Porbod Covirvd by Riturn Date | Moath Vear Late Month | Vear
From To
F Particulars Amount { Rs)
Competatian of a)  |Gross larnover of sales inclisding, laves as well s lurmiver of non sales
Ned T'_"""“'*'" ol iranspctions Bie vilae of branch/ comsbgnment transfers , job work charges
Sules Hohble to ele
s
b} |Lewsc- Turnover of Sales (inchuding toxes thereon} including inter-sinfe
Consigament Trumsfers and Branch Transfers Covered onder Form Sumber
34
o) |Bolence o= Turmover Considered under this Forms {a-h)
dj Addr- YValue of Goods refurn (inclasive of fax) including reduction of snle
price an acoont of Fafe dilference and discount claimed in earlier period bai
mid coafirmid by huyor,
&) Beesz-Waloe | imclusive of sales tmx) of Goods Boturn for Returm pfnnd
N |Les: Credil Mode | price on sceownt of rde dilference aml disconnt Within
State for Return period,
gl [Lesse Vadoe of Goods retarn (inchisive of tax) including reduction of sale
price mnacoopnd of rate differenere ond discound confirmed lor arfier period.
b |Lesas-Net Ta anvoum { Tax incloded ln sales slown bn () above leas Tox
mctuded In | e=T+g ) abive)
0 |Lesse- Tigal Value nowhibch tax b mot collectod separately | Inclusive of Tax
with gross Amawnt )
I [Lesss-Walwe of Branch Transfirs | consbgnment franstors within the State if
Tox s Paid by an Agont
Ky |Lessc-Sabes o S0 Le Infer state sales including Central Sales Tas Sabe in
the cowrse of Imports, Exports and value of Branch Transfers / Consigmment
Transfers ontside the Stwte
I} |Les:-Sales of toxfree poods specilied in Schedoke™ A" of MYVAT Act
mj |Lesz-Sales of tosuhle poodis fully exempicd ofs 41 ond w's 8§ ather than sales
mnder section Bl & covered in Box 30k)
n} |Lesszl.abour Charges'bob work chorpes
) |Losss-Oiher lowable deductions, as per Sales Annoxure
P Lo Deduction uader Section HZ)
qb  |Balumce: Mot twrmover of Sales Enble to inx
Jietdb-GeH s+ ke Hmtnetp))
e T
ll.'lml{-mnlllwd 0y 1 Toarnoyver of sales Tiable o o (R Tux Amovemi { Bz
{Derog o polwchion |
Snles Tox
olbect el
@l
e ety
under the | ]
MYAT Act 1
ch
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7 Sales Tax collected in Excoss of the Amount of Tax payabie.
&
Compurtntion of Rude ol tnx - .
i T (Dincgs devser el eetioni) Twrmover of sales lable to tax (Bs. b Tax Amomnt | Ba)
v alale im
respert of sales - [y
effected
|lndlusive ol tux i
under e <l
MVAT At di
il
| L
[
|int
o
i)
Taiul
LW utith
I!'F:Inl:'lrfr-mlm Particulars BT
[VEiibbe far Set w) | Todal tarmover of Purchases inclisding taxes, valie of Bronch Transders
. Comsigment Tronalers received anid Loboar! job waork charges
by |Less:- Twrnover of Purchines Covered under Form Number 234
e [Balamee:- Tarnover of Puechases conalibered bn ihis Farm (a-b)
)y [Less-Walwe ol goods vetorn finchesive of o5 redection of Purcmse price,
eh  |Loss:- Reduction of Parchase price on accoant of vate difference and
diaceunt ,
i} |Lewss:-Tmpprts (Direel imports)
gl |Lesi-lmports (High seas purchased)
lip  |Less:- Imtersinte porchoses of toxahle poods apainst certificate in Form 'H?
Lo Wikhim ihe Stade porchawes of thaahie goods against cortifcate in
Farm'H*
i) |Lesse-Tmter-State purchases (Excluding purchases against any certificate and
| declarwiion im form O JLE D)
Ky |Lescclmter-Stule brunch § comipmment irnnsfers received
I |Less:- Imterstate purchases of taxable gonds against dectarstion in Form'("
mi | Lessz- Within the Siate pmlm: ol inxahle oonds saainst declirntion in
Form'(™"
mp  |Lessce Wilhin the Staie Bronch Triensfers /Consignment T ronsfers receivesd
wliere Lk ds to be paded by an Agent
) |Les:-Within the Statle purchases of taxnble goods from an-regisiered dealers
m lass:- Indersiwte Ilqltllm.ﬂ of laxahlc gm-h agaips decklration in Foem'T"
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g} |Less-Within the State purchases ol tomble goods which are [ally exempled
Frvenn fan a'e 41 il w8 bl vk comered umder sectlon 813
rl |Lessc-Within Ue State purchases of lox-Free goods specified in Schedule "A™
sh |Lesss- Labowr Jobd Labour charges paid
i} |FLosse-Oiher allvwable deductians, if any
up  |Less=-Within ihe State purchases of txable grods Trom cegisiered dealers
lhiere tuk is mol collecled seperately (Inclusive af faxp
%) [Lesss- Withim the Stabe Purchases of Taxabie goods parchise rom
Coenposithon dealer w's 4201}, (2)
w) |Lessz: Dedaction aeader Section 342 )
4 Balwnce: Wikhin ile Staic |'u.|n:1ubu~|. il tmxahle poods from rvaisdered dealers
|eligibile for set-off
fe-(d e g Hirk b kcH o pr gt bk ba )|
A Rale of inx
{Computation of (Divcer ol :_'_" it Turmover of Purclanes linhle to tax (Hs,) Twx Amouni { By
Furchose Tux B &
ayible vn the )
wrches -
ffected during | hj
hizs period or
preslois perlods =
dj
Ll
Totul
11
Tox Rate wise Falenl'tey Nel Turnover of porchases {Bs. ) Tox Amowmi { Bs)
brewlop of [Throg dowed seletion |
within State
purchases fram |
rroistered |
alers eligible
For set-olll as por- o)
oy 9%
<l
]l
o
le

Toial

12, Compatatbon
ol set-aifl
claimicd in Hris
relurm

Particulsrs

Purchass Value{ B

]

Widhin the Siwde pqrdu.lm ol toxahie poods frons
registered’ unregistered dealers eligible for sei-olT us per

B 10 amed 11
by [Less:- Set-off denial on aceount of purclases from ROC on
o sl flom: deader
oy |Less: Amaant of sel-ofT not sdmisible wr 5IA
ey Losas Amoant of set-ofT not admissible w'r 5IH
i Lews: Redouction in the smowni of sei- i
ol wir 53 of the corresponding Capilal Assels
purchie price of (Sch B, O, & E) o o0 Capital
|goods Assets
o) |Less: Denkal bn the amaunt of set-afl Cupital 4
wir &l of the corresponding _ _
purchive price Crther than Capital
Assein
N |Less=-Within the State Purchases of Canital &
taxahle gonds from registeved e
|denlers ander MVAT Act, 2HIZ pn«d R
CHher than ©
set-all vt cluimed, TR

Tax Amount (Hs.)
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gl |Less:- VWithinthe Siate purchases ol Capilal Aseel from
rogistersd dealer set off withhell For staggersd imanner

Wy |Set-off ovailnble for the period of this retorm
(ke tel vd-te H |

0 |- Adbow ande of set-of T reversed inearlior return's
Crgital Assets

Oiher then Capiind Asseis

fb JLesse- Hedacilon i S2A, SIB, 53 and destal /e 54 00l of | Copital Assets (with stapgered
above il +{1-]) st all eredils)

{her thom Capital Asseis

o e - Albowamce of ael-alT ol claimed i tm‘nh relirn

I | Todal Set-afl Admisible fur (he period of (his relurn

13 Computation for Tax payable along with return

Particalars Amouni | Hs)

A Appreguie of credil Sl ool ¥ ubmisible us per Box 12400

wvdlable for tle period il
covervd unador this bi Fxress credit browshi forword froam previoos return
refarm
< Ampnund adeealy pabd (A par Bos 15 E )
Exeeas Credit i mny , os per Forn 2348t be il justed agudos the
dh |iiability 45 per Form 231
Adjustment of FT Tuid pader Maharashirn Tax on l-:nlrl\' of (Gonds
0 Ninin 1ocal Areas Act, JHIZ
Adjustment of ET paid under Mohorashicn Tax on Entry of Ylotor
N [Vehicle Act into Local Arems Act. 1957
£l Ammumd of Tox collected @i source nis 514
B) Reelund ad justmient arder o (As per Box 13 F)
it Totnl available credit (webectdtergth)
|i Totul {nx poyable wmd Hales Tox poyable ns per box 6 + Soles Tox payvoble as per box 8 4
o justment of CST/E] ) |Purchase Tax payable as per box 10
payable agalnst
available credi Adjostment on secount of VVAT payable, i any sa per Returm Forni

B 234 againd Uee excess oredil as per Foom 231

Adjusiment on secount of 5T payable ns per return for this
€ period

Adjustment on scoount of ET pavable wnder Mabosashien tax en
df  |Eniry of Caoobds nfo Local Areas Act, 2002

Adjustment on wccount of ET pavable wnder Malarashiea Tax on
(3} Fntry of Mator Vehicle Act imio Local Areas Act, 1987

Limsund of Tox Collected in Fxeess ol the nmownt of Sles Tux
M peyabile if amy | ws per Box 7)

LI
g Imierest Poynhle

wy  |Late Fer Payahle

Capital Assets
Ludd: Beversal on account of set-olT ckiimes) e

Exeess In eacller roturn Crtlier thaan Capdtal
Axsels

Copial Assels (with
Redducthon u/r 524, 528, 55 and denial w'r |staggered sot off crodiis)

%4 ot of above (i)
bl Ofther than Cagital

Amels

Balnnce: Excess credil =] L3A0 - E3B )+ L3RR+ 13Bcr+ 138{d}+
K LaBeh= 13 B+ 13 Bigh+13 Bib 138050

Balonce Aumount puyabbe= | 13Blak+H15B(h )+ L3R+
LI 13 Be -1 B0+ 1S B 1S B30 - 13 A0

o Uitibisation of Excess Exeess eredit carrled forwand to sabsequent tax periodd
H redii as per o 13RS a)

Exeess eredit claimed ax relund in s relum
BN Bk 13 Can

O FH-2R-33F
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T8

Tax payaiblo with return n) | Total Amount payabbe as per Box 138403

E. Details of Amoont Paid with ceturn and for Amwunt alvesdy Paid

Chalan 1N @ Amouani {Ksj ayment dale Mame of The Bank Ebrmmch Nanee
TOFTAL
F. Details of RAO
BAL M Ammouni Adjusted] Rs) Drate ol BAG
TOTAL

. Thie Ststemml contsined i Box | in 23 a0e I0ie o oorred 8o i Besd of my Knonbedae anl el

Date af Filing of Retarn Jusate | [Month]| [¥eur [ [Place |

[Mame OF Antharised Porson

[Thesimmat iom Remarks

[ muuil 10 Mobile Su®
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%8 HERTE IMEA AU SFEERVT WIT T, EFART 4, 0RE/WT §, Tk R]39
FORM 232 Ver 1.8.3
Return of tax payable by a dealer under MLV AT, Act, 2002 (See Rule 17, 17A, 1% and 45)
1 MUVALT. BLC. No. C.8.T. R MO,
2

Name of Dealer

3. Mlease Select

Tyvpe of Betarm (Select

[6 (dy+ 7 (a) + B (a) + 9 ()]

o p— appropriate) Whether First Retum 7 {In Case of New
Applicable ( Drop down selection) Registration / Package scheme perimd))
Whether |ast Return 7 (In Case of Cancellation
Periodiciey of Retum (Select of Registrution Or emd of package scheme of
appropriate) lincentive)
{ Dvop down selection)
4 Period Covered hy Date Month Year Deate Month |Year
Heturn From To
5
Class of composition dealer (Please Select one or more box, as applicable)
Restaurant, Cluh, Second hand motor
Hetatier Caterer efc, Rt vehicles dealer
6 Computation |ppA1LER Amount {Rs.)
of Net Turn 2 TTomalt P
overof Sales ¥ ofal turmover s
Linble (o
compaosition by | Less:-Twmover of Sales of goods excluded from the Composition Scheme
{Please fill in
one o more as | € |Less:-Other allowable reductions’ dedwetions
applicable)
dy [ Net tamover of Sales liable to tax under compasition sption Scheme
|a-b-c}]
T |RESTAURANT, CLUB, CATERER ETC Amouni {Rs.)
a) [Tl turmover of Sales,
B BAKER Amount {Rs.)
a) | Total tormover of Sales
9 SECOND HAND MOTOR VEHICLE DEALER Aot {Rs.)
) | Total turmover of Sales
by |Less: Allowable reductions’ deductions
¢} |Balamce:Net turmover of sales, Hable to tax under composition option
{ a-h}
1t a  |Total turmover of sales liable to tax under composition optien

b Less:- Deduction under Section 302

(= a-h)

¢ Balance: Net tomaover of Sales liable to tax

1L
(omputation
of tax payahle
under the
MVAT Aci

Rate of tax
{Drap down
schoction)

Net Tomover of sales (Hs.)

Tax Amount ( Hs)

aj




HERTY I IO STATERUT WIT 1, WFART U, 0%/ &,

Ik 2R3

KU

)

€

d)

¢

&

TOTAL

12.
Clomputation
of Purchases
Eligible for set-

T

i}

Total twrmover of purchases including taxes, value of Branch Transfers
consignment Transfers recelved and Labour! job work charges

L}

Less:- Turnover of Purchoses Covered ander Ciher Forms

<)

Balance:- Tumover of Purchases considered in this Form (a-b)

dj

Less:-Yalwe of goods return (inclosive of tax} reduction of Purchase price.

e}

Less:- Heduetion of Purchase price on account of rate difference and discount .

Less:-Timports (Direct Linports)

Less:- Inports (High seas purchases)

Iy

Less:- Interstate purchases of tible poods against certificate in Form'H'

]

Less:- Within the State purchases of taxhle poods against certificate in Form"H'

i

Less:-Inter-State purchases {Excluding purchiases against any certificate amd
declaration in form €, HLEF 1)

k)

Less:-Inter-State Branch Tramsfers AConsignment Transfers received

I

Less:- Interstate purchases of tble goods apainst declartion in Form'C?

)

Less:- Within the State purchases of taxhle goods against dechration in Form'("

nuj

Liess:-Within the State Branch Treansfers /Consignment Transfers recedved
where tax is to be paid by an Agent

o)

Less:-Purchases of taxable goods from un-registered dealers

]

Lessc- Interstate parchoses of taxa ble goods against declarition in Form'l®

a)

Less:-Within the State purchases of taxable goods Fully exemipted freom tax a's §
vther than purchases under section 8{1)

r}

Less:-Within the State purchases of tax-Tree gowds specified in schedule " A"

E3]

Less:-Labour Joh/ Labour charges paid

L

Less:-Other allowable dedoctions, if any

L4

Less:-Within the State purchases of taxable goods from registered dealers where
tax is not collected seperately (Incusive of tax)

v)

Less:- Within the State Purchases of Taxable geods purchase from Composition
dealer wis 42{1 (2)

wi

Less:- Desluction ander Section 32 )

x)

Bakamce: Within the State purchases of taxable goods from registered deslers
eligible for set-olT
[e-fres Tttt o artn ot prg bress oty i) |

O HE-2%-3
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13.
Tax Rate wise
|breakup of

Kate of tax
{Drop down
selection)

Net Tuwmover of purchases (Hs.)

Tax Amount { Bs)

within State
purchase from

i}

registered

h)

dealers eligible
furr sed-ofT us

)

per box 12 (x)

d)

¢

z)

TOTAL

14.

Particulars

Turchase Valoe{Rs.)

Computation
ol set-ofT
claimed in this

Within the State purchases of taxable goods from registered
dealers eligihle for set-off as per Box 13

returmn

by

Less:- Set-off denial on aceount of purchases from ROC or
Compiosition dealer

c)

Less: Amouni of set off not admissible uw'r 524

-~
-

Less: Amound of set off not admissible w'c 518

dy

less: Heduction in the amount of set-off
wr 53 of the corresponding  purchase
price of (5ch B, C, D & E) poods

Capital Assets

(rther than
Capital Assets

€)

Less: Dendal in the amount of set-offu/'r
S of the corresponding purchase price

Cuapital Assets

Onther than
Capital Assets

clainwed,

Less:-Within the State Purchases of
taxable ponds from registered dealers
under MVAT Act, 2002 and sed-of T mot

Capital Assets

Other than
Capital Assets

Less:- Withinthe State purchazes of Capital Asset from
registened dealer sel off withheld for staggered munner

I}

Set-off available for the period of this returm
[a-(breteltd et fay]

Aald:- Allowanee of set-ofl reversed in eardier return's

Capital Assets

(ther than Capital Assets

n

abave | {h +{1-])

Less:- Reduction wr 524, 528, 33 and denial w'r 54 out of

Capital Asscts (with stageered

set of T eredits)

Other than Capital Assels

k)

Adddi- Allowance of set-off not clabmed on goods return

1]

Total Set-off Admisible for the period of this refurm

15, Computation for Tax payable along with return

Particulars

Amaont  Ha)

A. Aggregate of

eredit available for

the period covered

under this return

i}

Set off admisible as per Box 14 (1)

b Exeess credit hrought forwarnd from previous return

Tax Amount (Hs.)



HERTY I IO STATERUT WIT 1, WFART U, 0%/ &,

Ik 2R3

R

Aumncant alvemly pabd (As per Box 15 E)

e}
Adjustment of ET paid ander Maharashira Tax on Entry of Goods into
d} |Local Areas Act, 2002
Adjustment of ET paid under Maharashira Tax on Entry of Motor
) Vehicle Act into Local Areas Act, 1987
f Amount of Tax collected at souree ws 31A
g) Refumd ad justment order No. (As per Box 15F )
) Total available credit (ot btctd el g
B Total tax pavable 5 Sales Tax payvable as per box 11
and adjustment of
CST/ET payable by Adjustment on account of CS1T payahle as per retorn for this period
against availahle
credit Adjustment on account of ET payable under Maharashtea Tax on Entry
) lof Goods into Local Aveas Act, 2002
Adjustment gn account of KT payable under Maharashira Tax on Entry
d) lof Motor Vehicle Act nto Local Arveas Act, 1987
Amount of Tax Collected in Fxcess of the amount of Sales Tax payable if
0 lany
Interest Payable
Late Fee Pavahle
E;:I' -
Clapital Assets
) Add: Adjustoent on aecount of set-ofl cloimed
Excess in earlier return Other than Capital
Assets
Chapltal Assets (with
i) Reduction wr 524, 52H, 53 and denial w'e 54 out [staggered set off credits)
arshovedl Other than Capltal
Assels
| Balanee: Excess eredit =[15AM)-(1SB )+ 13B(hAHLSBc 1SB{d) 15B(e)+
0 1z mins 15 Bigr=158i1)
Balionee Amount payable= | 15B{ar-15B(h 158 (¢ 158{d +15B(c 15
k) | B+ 15 Bl 1580 - 15A0h))
C Utlitsatbon, of ) |Exevess eredit carried forward to subsequent tux period
Fxcess Credit as per : = =
o 151()) I Fxcess credit claimed as refond in this retum
Y las - 15 ca)
I
Tax pavable with = F ) ;
s a) [Total Amount pavahle as per Box 15B(k)

E. Details of Amount Paid along with return and/or Amount already Paid

Chalun CIN No

Aanount {Ks) Payvment date

MName of the Bank

Branch N

O FH-3]-33F
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TOTAL

F. Details of RAO

RAC No Amount Ad justed] Rs) Thate of RAO
TOTAL
G, Thee Statenaent comtained n Bax 1 10 15 are true and corredt to the best of my kaow bedge apd hellef.
Date of Filing of Return |pate | [Month | [Year [Place |
Name (F Aothorised Person

Designmtion

Hemarks

IZ mouail i *

Muobile No=
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HERTY IMEA TS0 SAWERVT 9T F, WFART 1, 0% /W &, TH R30

FORM 233

I Ver 1.8.3

Return of tax pavable by a dealer under MUV AT, Aet, 2002 {See Rule 17, 1TA, 18 and 45)

qNT TH-2R-¥ 3T

T 1400 Part O}

1 MUV.ALT, R NG, AT, RO N,
& Name of Dealer
HPleise Select Type of Returm (Select Whether First Betwrm ? (In Chise o
which ever is appropriate) New Registration | Package scheme
Applicabie { Drop down selection) period))
Whether Last Retwm ? (In Case of
Periodicity of Return (Select Cancellation of Registration Ov end of
appropriate) [package scheme of incentive)
{ Dwop dosn selection)
4 Pertod Covered by Date | Month | Year Date | Month| Year
Return From I
s I?winm Executlon of works Part of the business activity under composition option (Please thck one or
activities ecomivacts and ongoing Leasing ¥ b plicable)
inclide (Please warks Coantruet, buasiness st
select one or including under Retailer Restaurant , Baker sevomnil hand
e by, i composition aption Club, Caterer mtar vehicles
applicable) elc.
0 Partkcalars Aot | Rs)
”"'_'I""‘"‘ﬂ“" 2) |Cposs turmover of sales including. taxes as well a5 tirmover of o
I“'f Net sbes tramsactions like value of Branch T ransfer, Consignment
Turmer of transfers, job work charges vic
Hales liahle to —
fax s (Part A by (Less:- Tumover of Sales (inchuding taxves thereon) incloding inger-
’ state Consignment Transfers and Branch Transfers Covered under
Form Number 234 or 235
o) |Balance ;- Tumover considered wader this Form (a-b)
d) [Addi- Valoe of Goods return (inclasive of tax) inchuding reduction of
sile price sn aceound of rate dilference and discount clabmaed in
carlier period but not confirmed by buyver.
€} |Lesse-Vahee { inclosive of sales tax) of Gomds Returm
) |Less:- Credit Note |, price on account of rate difference and discount
within State .
o | Less:- Value of Goods peturm (Inelasive of tax) including reduction of
sule price an acecunt of rate difference and disvount claimed in
carlier perbod which is confirmel.
bl | Ralnee:- Tureniver of sales ivcludding, taves as well us turnsver of
mon =lbes trasactions like value of Bronch 'Transfer, Consignment
transfers, job work charges ete
{ (et (et Fralh
) Lss:-Turnover of sales under composition scheme(s) . other thun
Workis Contracts wider composithon option {Compatation of turnover
of sales lnble to s to be shown in 8 Part B)
J¥ |Lassc-Twrmover of sales ander Works Contracts ander compaosition
optimm {Computation of turnover of sales liable to tax to be shown in
Part7)
k) |Lessc-Turndaver of sales (excluding taxes) relating to on-gotng works
contracts (Computation of turnover of sales liable to tax to be shown

R
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1 [Vess:-Tumover of sales (excluding taxes) relating to on-going leasing
contracts (Computation of turnover of sales liable to tax to be shown
Jisn 160 Pt I¥y
m) |Balance: Net turmover of sabes incloding, tuves, as well as tarnover of
mom sales transactions like Branch Transfers ( Consignoment transfers
am job works charges | etc
Iy -(iF ket
oy Less:-Net Tox amaoiant { Tax included in sales shown in (¢) above less
Tox incladed in (e*FHg) above)
» Less:- Total Yalue in which tax is nof collected seperatly | Inclusive of
Tanx with gross A nwount )
P Less:-Valoe of Branch Transfers' Conslgnment transfers within the
State if the tux s to be puid by an Agent
U sz -Sales wis 8 (1) L. Interstale Sales including Central Sales Tax,
Sales in the course of imports, exports and value of Branch
Transfers' Constgnment transfers out<dde the State
r} |Lessi- Non-taxable lnbour and other charges | expenses w'r S81). cost
ol b w'e SR{1A ), deduction u/r 5818 for execution of works
conirnet
s} | Lessi- Amount padd by way of price for sub-coniraet where tax is
baorne by sab-contracter
1) |Less:- Amount pabd by way of price for sub-contract where tax is
burne by principal contractor
)
Less:sales of tax-free goods specified In Schedule” A"
V) Liss:-Sales of taxable yoods fully cxempted ws 41 and w's, 8 other
tham sales onder section B(1) & covered In Box 6{q)
" Luss:-Labour/Joh work charges
% Lass:-Chlver alliwable deductions, if any
v {Less:- Dedwction under Section 3(2)
7 Batbunee: Net turnover of Sales liable to fux
[ { ot prog s
7 Rade of tux
Computation of (Do chown Tmrmover of sales Hahle totax (Hs) Tax Amownt { Ha)
Tax wnler selection)
Works )
Contracts by &
wiay af . b
compasition
irpition payvahble i
uner the
MVAT Act, d)
2002
SUBTOTAL
Computatiocn of Tax under Works Contracts by way of composition { Inchusive of Tax)
€)
i)
g}
I
SUB TOTAL
TOFTAL




HERTY IMEA TS0 SAWERVT 9T F, WFART 1, 0% /W &, TH R30

% Particulars Amount (Hs.)
{ PART-B) A Tumover of sales (excluding taxes) under composition scheme(s)
Computation | e srs 6(T)]
of et turmover ”
B i
of sales Hable to SRLATLR
tanx under " Total turnover of Sales
Compreton b Lesse-Turmaver of sales of gods excloded Trom the Compasition
Seheme
& Lasse- Allowable deductions
&) | Balance: et turmover of sules lable to tax omler com position option
Ju-{b+e)|
C | RESTAURANT, CLUB, CATERER ETC
ﬂ Total turmover of sales.
I IBAKER
3 Total turnover of sales
E |SECOND HAND MOTOR VEHICLES DEALERS
. Total trmover of sales
v Lezs: Allwable reductions deductivns
€} | Balonce: det tumover of sales, linble to tax under composition eption (
a-h
o LEASE COMPOSITION DEALER
L Total turmover of sales
b) Less: Allowable veductions! deductions
) | Balance:Net turmover of sales, Hable to fax under compasition aption (
a-b)
G1 Flotal net turnover of sakes liable to tax under composition option
[B{B) () + BCY () + SO () + BE) () + B(F)e )]
] Rate of tax
Computation of {Dvap down Turpwover of sales liable to tax (Rs) Tax Amount [ Hs)
Sales Tax celection)
pavabie by way )
of composition
ather tham ]
workis contract
nder the )
MVAT Axt,
2002 d
€)
f)
2)
h)
i}
i
TOTAL
i PART L) g
T putaiion of Payticnlnry Amount {Hs)
mel lernover of np
sales relnting in Turnover of sules (excluding fnx/composition) relating o on going
an-gidng works work contract during the period |same as Hox (k)|
comiracis luhle to
tax under section | B

i 1) of the

Less:-Tumover of sales exempted from tax

R
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MYAT Ak Nl ¥ Lass: -Deduetivm w’s 6 of the Earlicr Law
B essi Destuction wis&A) of the Eardier Law
el
Ratance: Net tumover of sales lHable to tax! compasition [a-(b+ctd))
11{ PART-IN Particulars
Computntiog of Aomaonnd { Hs)
ap

net turmover of
witlew rHu.I:Ihg Tuas
an-going leasing
cantracts liable to

Turmover of sales (excliding taves) Relating to On-going Leasing
Contracts|same as Box 6(1)]

Ixj
::::',::?;:::Iw Lass: Turnover of zales exemptod foom tax,
AVAT Act, 2on2
€}
Balance: Net turmover of sules lable to1ax {a-h)
12 Rate of tax
Computation of {Thop dowm Turnover of sales lable o tax (R=) Tax Amount | Hs)
Sales Tax sclection)
collected )
Seperately
underthe M g,
VAT Act as per
o (2 p, Tibe ), )
e}
d}
€]
]
gl
h}
i}
TOTAL
12A
Sales Tax collected in exeess of the amoant of oy pavable
13 Rate of tax
Computation of (Do dowm Turnover of sales liabbe fo tax (Bs) Tuwx Amount { B}
Sules Tox sebuction)
payahle in )
respect of Sales
clifected b}
inclusive of tax
under the )
MWVAT Axt,
M1 i)
&)
]
Tusal
14. Particulars Amuount { ls)
Computation of | 2} | Total tormover of purchases incuding taxes, value of Branch
purchases Trans=lers | Consignment Treansfees recedved and job work chnirges
eligihle for set-
il
by Less: Tamover of Porchases Covered under Form Number 234 or
235
o | Balanee:- Turmover of Purchoses considered in this Form (a-l)
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) | Lasss-Yiehwe of goauds returm (inclusive of tax) reduction of Purcluis:
price.
¢} (Less:- Reduction of Purchoss price om account of vate difference
sl discounit .
1 |Lessi-lmports{ Direct imports)
) |Less:-Imports (THigh seas puichises)
I} | Lessi- Interstate parchoses of taxble goods against cerfifivate in
Form'H'
I} |Less:- Within the State purchases of taxble goods against certificate in
Form'H*
id |Less:-Inter-State purchases (Exduding purchases against any
certiffcate and declaration in form CH,F.T)
k) |Lesst-Inter-State Branch’ Consignment transfers received
Iy |Less:- Interstate parchases of taxhle poods apainst declaration in
Form'C
m) | Lassc- Within the State purchoses of taxbille goods apuing décloration
jin Form'C”
) |Lessi- Within the State Branch Transfers /Consignment Treansfers
received where tax is to be paid by an Agent
o) |Less:-Within the State purchases of taxahle goods from un-reglstered
dealers
P |Lessie Tnterstate purchases of taxable goods asainst declaration in
Form'l*
q} |Less:-Within the State purchases of taxable goods which are fully
cemmpled feom tax w's 41 amd ws 8 bot not covered under section
51
r) |Less:-Within the State purchases of tax-free gomls specitied in
Schedule” A"
5} |Lessi- Labour Job' Labour charses paid
1) |LesseoOther allowable reductions, IFany
u} |Lessi-Within the Stute purchases of tuzsahle goods from registered
dealers where tax is not collected seperately (Inclusive of tax)
v} |Less:- Within the State Purchases of Taxable goods purchase from
Composition deater ws 4201, (2)
w) |Lessi- Deduction under Section 3(2)
i) |Balance: Within the State purchases of taxable goods frem registered
dealirs cligible for set-off
|e-{d+e et bt jrh+Bmtatotptgtr st oy iw)
15 Ravte of tax
Computation of (o down Turmwwer of Purchises Tinkde to (ax (Rs) Tax Amount { Ks)
Purchase Tax selection )
payable on the
purchases aj
effected during
this period or [
previous
perinds )
di
£)

Tutal

R
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16 Rate of tax
Tax Hate wise {Drop down Net Turnawer of purchases (s} Tax Amount { Rs)
breakup of sebection)
within Stite
purchase firom e
registered b
dealers eligihle
T set -l s )
per box 1-4(x}
o}
k)
1
2
h)
i}
I
TOTAL
17 Particulars Purchase Value{Hs.) Tax Amount {(Hs.)
Compartation of | ) Within the State purchases of tixable goods Trom
set-ofT claimed registerediun registered  deaters eligible for set-off as per
im this return Box 15 and 16
by | Lasat- Set-off dental on accomnt of purchases from ROC or
Compasition dealer
¢} |Less: Amount of set off not admissible n'r 524
el |Less: Amoint of sét off not admissible n'v 520
&y | Less: Reduction in the amount of set off
Capital Aseet
w'r 53 of the corvesponding  purclse A
price of (Sch B, C, D & E) poods Othe than
Capital Asscts
e) | Less: Dendal in the aomoant of sel ofl o' ——
Capital Asset
54 of the corresponding purchase price -
Onhe than
Capital Assets
N Less:-Within the State Porchases of =y
Jtaxabile goods feom reglstered dealers bl ot
l.l.lll.ll.'r MVAT Act, 2002 and set-ofT i e fhzn
e Capital Assets
gy |Lessc- Within the stafe porchases of Capital Asse From
registered dealer set off withheld For stagpered manner
h} |Set-off available for the period of this reburm
|a-{ bt te T bdtetfhg )
D Capital Asseis
Addali- Allowiamer of set-ofT reversed in eardier return's
Other tham Ca pital Assets
Capital Assets { with
0 Less:- Reduetion wir 524, 528, 53 and denial we 54 o of | Staggered set off credit)
Jabwvee i bt {i-f)
Other than Cu pital Assets
k) jAdd- Allowamnee of sel-olT not claimed on gosds refioin
I3 |Toial Set-off Admisible for the perdod of this reform

15, Computation for Tax pavalbde along with refurn

Farticnlars

| Amouni { Bs)
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A Agoresate of credit
available for the
period covered nmder
this returm

)

Set off iulmisible as per Box 17 (1)

bj

Excess credit brought forward from previows refurm

)

Amount alvesdy poid (As per Box 18 E)

)

Excess Credit if any . as per Form 234235 | to be ad justed
meninsi the lability as per Form 233

&)

Ad justment of E'T paid under Maharashtra Tax on Lntry of
Cronnids imier Local Areas Act, 2002

Adl justiienit o ET padd omder Maharashtra Tax on Entey of
Muotor Yehicle Act into Local Areas Act, 1987

£}

Amount of Tax deducted at source ws 31

Amount of Tox collected at source u's 31A

Refumd adjistnvent arder Na. {As per Box 18 F )

‘Total available credit {a+ el e Fgtht)

B Total tas payvable
and ad justment of
CST/ET pavable
apainst availahle
credin

n)

Sades Tax puyable as perbox 7 + Sales Tax pavable as per box 9
+males Tax payshle as per hox 124 Sales Tax payable as per hox
13+ Purchaze Tox pavalde as per box 15

Ad justoienit on account of MYAT payable. if any as per Retum
Form 2340235 against the excess credit as per Form 2335,

]

Adjustment on account of CST pavable as per return for this
preriml

)

Ad justment on account of ET payvable under Maharashtra Tax
i oty of Gaowsds inter Local Aress Act, 2IH2

)

Ad justment on account of ET pavable under Maharashtra Tax
o Endry of Mutor YVehicle Act into Loeal Areas Act, 1957

Amouont of Tax Collected in Excess of the amount of Sales Tax
payabile it any { as per Box 124)

)

Interest Pavable

Late Fee Pavable

Add: Adjustmient on account of set- Cuphint Juxets

T chaimed Excess in earlier returm Ol than Capital Aséés

n

Cupital Assets (with

Redwetion w'v 524, 52H, 53 and staggered set off credit)

demind wr 54 vt of above (i)
Oithe than Capital Assets

k)

Balance: Excess oredit =] LEALjH 18 B-- 158 b+ 188 c -
IRR{d i+ P8Rt 1% B+ 18 Big-18 Bih)+ 18R]

Balance Amount payvable= | I8B{a)p-I8E by 18Hqc)+
TR+ 188 e 18 BN+ 18 Big) +18 Bih) +188(j) -18A())|

i Utilisation of
Excess Credit as per
s 1R}

)

Excess credit carried forwarnd to subsequent tax period

b

Exeess credin clvimed as refund in this vetuwm
[ Box18 k) Box 18 Ofa))

I,
Tax payable with
refurm

ap

Fotal Amount payvable as per Box 18 B

E. Details of Amount Paid along with return and/ or Amount already Paid

Chalan T No

Amigaiind { Rsp Payineil date

Naivie of the Bank

Branch Nae

qNT TE-2’-4

R
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T AL

F. Details of RAQ

RAC No

Amount Ad justed{ Ks)

Diate of RAO

TOTAL

(2. The Stalemeend contnined fn Box 1 to 18 are froe sod correct o the best of my knowledpe and belbed

Date of Filing of Heturn [Date | [Maonth | [Year | |Phace
Same OF Anthorised Person

Desigmation Remarks

E moaill bd *

Muobile No*
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FORM 234

Vier 183

Return of tax payable by a dealer under MUV AT, Act, 2002 (See Rule 17, 17A, 18 and 45)

O TH-2R-§

than sales under section 81 & 5(4) covered in Box 8(m)

i MLVALT, RC. N, CAT. RO NO.
2 i
Name of Dealer
3. Please Schect Type of Return {Sclect
which evier is appropriate) Whether First Return  (In Case of New
Applicable { Thvey v selection) Regiztration ! Package schane period))
Whedher Last Heturn ? (In Case of
Periodicity of Retarn {:'i[‘h.'ﬂ Cancellatiion of Rugihlhﬂlnl‘l O end ol
=|';pﬂlprin!l-‘.l package scheme of incentive)
{ Dirop dovwn sebection)
4 Period Covered by Date Monih | Year Dhate Manth Year
Return From To
=1 Eligibility Certilicate (EC) No, Certilcate of Entitlement (COF) Mo, Mode of Incentive | Type of Unit
]
]
el
113
. Particulars Amount (Hs. )
[ s o
ol ™ed a) |[Gross turnover of sales including. taxes as well as turnover ol non
Turnover of sales transactions like value of Branch TransfersiConsignmend
Sales liable to Transfers and  jobwork charges ete,
[rax by [Less ; Gaross turnover of sales including relating (o the business
showin in separaie relurn in Form 231 or 133
¢} [Balance:- Turpiver of sales including, taxes as well as trpover of
mon sales transactions ke value of Branch Transfers'Consignment
I'runsfers . job work churges etef (a-(b)j.
dy  [Add:- Value of Goods retorn (inclusive of tax) incloding reduction of
sale price on acconnt of rete difference and discount claimed in carkier
prerbod bl nod eonfirmed by buyver.
€ Legs: < Value [ inclusive of sales tax) of Goods Returned
M |Lessi Credit Mote , price on aecount of rate diMerence and discount
Within State .
gi  |(Tess- Value of Goods return (inclusive ol tax) including reduction of
wule prive on sceount of rate difference and discount claimed in earbier
period which is confirmed.
hy |Less:-Net Tax smovnt { Tax included in sales shown in () above bess
Tax biacliuded in h-l-l'-l'p‘ i uln'll'l"r]
i} |Less:- Total Value in which tax is not collected seperatly { Inclusive of
Tax with gross Amwunt )
§ |LessrValue of Branch Transfers / Consignovent transfers within the
State i tax i o be padd by an Agent,
k) |Less:-Sales uis 8 (1) i.e. Interstate Sales including Central Sales Tax,
Salex i the cowrse of imports, exports and  value of Branch Transfers
Consignment Transfers ouiside the State
I} |Less:-Sales of tax-free goods specified in Schedule'™ A
m) |Less:-Sales of taxable poods fully exem pted w's. S5{4) [other than sales
under section S(1) and shown in Bax 8{k)|
i} |Less-Sales of tavahle geods fally exem ptad ws 40 and ws 8 other

¥R
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_li]- Lot = Tl S abpur work l.'l'l.:rgh.
|l Other allowable deductions, as per Sale Annexore
q)  |Less:- Dedluetion under Section 3(2)
r}  |Balance Net Turnover of Sales Bable to tax
[{edd - fae-Fr gtk e ms nos g )
7 I | Turnover of Sales eligible Tor incentive (Deferment of tax)
C am put ation Rate of tax
ol Bales Tax {Throp down Turmover of sales lable 1o 1ax (Rs) Tax Amount { Re)
ol bected salection)
separately a)
lu udlllr the b
MVAT Act,
FLIM c}
di
]
f
)
I}
i Sub Taoral - A
I JeXTHER SALES i Turnever of Sales non elipible for incentive)
Hate of tax
(Trop down Turnover of sales liable to tax (Hs.) Tax Amsount { Ksh
wolection)
a)
)
c)
d)
e}
n
£
h) Sub Total - B
W Fwral (A + B
& Snlex Tax colbected in excess of the smounit of tax payable.
o Rate of fax
Com put ation [Throp down Turnover of sales Hable to tax (s Tax Amount { Hs)
ol Salex Tay szlection)
payible in )
respect of sales b
elffected
inclusive of tux |2
under ihe )
MYAT Aet,
e
20m12 )
5]
z)
1]
Tunal
10, Particulars Ao {Hs)
L& tanti ~ —
u;.m::l:ham: al | Tobal turnover of purchases including toses, value of Branch Transfers
Efigli?llit' I'urm-':i-el { Consignmeni Transfers received and job work thar{zm
olf b} |Less: - Turnever of Purchases Covered under Form Number 231 or
133
¢} |Balance Turnover of Purchases { i-h)
i) |Less:-Value of goods return (inclosive o tax) reduction of Furchase
price
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HERTEZ IME-T TAUS JHTAROT 9T T, EERT %, 0%E/HEA &, Tk 239
@) | Less - Reduction of Porcliase !!fli.'l.' 1;E'L1|u1|l il Fate difTerence and
discount .
i |Liss-Imports (Tirect Do poris)
o) |Lissz-Tmports (High seus purchasesy
h) |Less:- Interstate purchases of taxble goods against certilicate in
Form'H'
iy |Less:- Within the State purchases of taxhle posds against certificate in
Form'H'
1) |Lesse-Inter-State purchases { Excluding porchases against suy
cerlificate and declaration i form CFLF, 1)
K} |Lesss-Inter-Siaie Branch Transfer, Consignment iransfers received
I3 |Less:- Interstate purchases of taxble poods against declaration in
Farm'C*
mj |Less:- Within the State purchases of taxhbe gomds against declaration
in Form'C"
n)  |Less-Within the State Consignment translers received iFhe tax is to
be paid by an Agent
o) |Lesss-Within the State porchases of taxable goods from un-rogistered
dealers
Pl |Less:- Intersiate purchases of taxable goods againsi declaration in
Farm'l'
q) |Less:-Widthin the State purchases of taxable goods which are fully
exempled Cein tax uis 41 amd wx § bot oot covered under section B
) |Lesss-Within the State purchases of tax-lree goods specifivd in
Schedule™ A"
5 |Less:- Labour Jobd Labour charges paid
1) |Less:-Odher allivwable deductions il any
u) |Lesss-Within the State purchases of taxable goods from registercd
[Beabers where tax is oot eollected seperately {Inchusive of tax)
v} |Less:- Within the State Purchases of Taxable goods purchase from
Composition dealer ufs 42(1), (2)
w) |Lesss- Deduction under Section 3(2)
N Balance: Witk the Siwie Ill.lTI.'hiHﬂ.‘sG ol taxable ;;!md'\s Traen n*gi»‘lt-rl.-d
dvalers cligible for set-off.
[le-fder gtttk mtntot prgrtstiFat viwi]
11 l_.mnpu[mlun Rate of {ax
; ul Furehase [Ervop dawn Turnover of Parchuses linhle totax (Rs) Tax Amownt { Bs)
T payable on zalectinmh
Ilhe purrlﬂm
effectod during a)
this perind ar |m)
previmes periols
<}
b
kil
Ttal
12, Tax Rate Rate of tax Net Turnover of purchases (Hs.) Tax Amount | Ks)
wise hreakup (Tvep dawn
ol within State selectann)
purchases al
froms
|registered )
dhealers eligible] <)
Too set-oll o )
[refund as per
o 140 (5], &
]

O T-2R-&3F
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g

)]

i

TOTAIL

13

: Particulars Purchase Value(Hs.j Tax Amount (R}
Com pustat iy

of set-off a) | Within the State purchases of taxable poods from

Jrefund registered [ unregistered dvalers eligible for set-ofl refund
claimed in this s pir Box 11 and 12
refurn by | Less: - Set-off deniad on sccount of purchases from ROC

or Com position dealer

e | Lessl Amount of set ofT not admissible n/r 524

el | Less: Amount of sei ofT not admissible S2H

d) | Less: Reduction in the amount of refund

Capital Asset
S0l e 33 of the purehase price of

{Sch B, C.D & E) goods CHher than
Capital Asseds

2) |lLesa Denial inthe amount of refumnd

Capltal Aszet
et ol under Ruale 54 of the
correspending parchuse price Oiher thin
Cupital Assets

f) | Less:-Within the State Purchases of

taxable goods Mroa registered dealers Kiskgiind Aty

under MY AT Act, 202 and set-ofl not Oither than
claimed. Capital Assets

@) | Tesms:- Within the state purchases of Capital Asset from
registored dealer sed off withheld for staggered manner

Iy} |Refund /Set-off available for the period of this return
[a-{btese l+d+otlep)]

i) | Lams e Amount of set-olfrefund wir TH2) relating to raw
malerials for use in manufacture of goods cligible for
incentives

B [Amount of set-off refating to other purchases | h-i )

Capital Axscis

Add: - Allowance of set-ofl reversed in earbier returns
Cher than f'a’:lln] sty

] Capital Assels (with
Lioss:- Reduction wr 524, 528, 53 and deninl wr 54 out of | 3aggersd set all ereldig)

above k (j + (k-T} 5
Other than Capital Assets

m)
Add: - Allowance of set-off not claimed on - goods retuin

n) |Total Set-off Admisible for the period of this return

14, Compautution for Tax payable aloig with return

Particulars Amount { Hs)
A Apgresate of ap | Sed ofl admisible as per Box 13 (n)
credit available for
[thetax period by [Fxcess credin brought forward from previss period

e} [ Aot already paid (As por Bax 14 E)

i} |Excess Credit if any , as per Form 230233 | io be adjusted
against the liability as per Form 234

e} [Adjustment of ET paid woder dMaharashira Tax on Eotry of
Cioads inte Local Areas Act, 2042

fy | Adjustonent of ET paid ander Maharsshira Tax on Eniry of
Motor Vehicle Act into Local Areas Act, 1987




HERTY IMEA TS0 SAWERVT 9T F, WFART 1, 0% /W &, TH R30

B

=

Hrmeran® of Tax collected a1 souree uls 314

Fefumd Aaljustovent Order Mo (As per Box 14 1)

Total available credit (- btctd+e++ g+h)

B Taotal tax pavalsle
and ndjustment of
CST/ET pavable
agatast available
credit

i)

Sales Tax payalde as per box TN+ Sales Tax pavable as per
box %+ Purchase Tax payable ns per Box 11

by

Less :-Sales Tax deffercd (Tax Amount as per box TOLi(i)

£

Balwnce:- Sales Tux payable on non cligible sabes ( Tox Amount as
per box T(11)h)) & Box11 { (a)- (b))

SYdjustment of NVAT pavable, ifany as per Return Form 231/
233 against the excess eredit as per Form 234,

e

Adjusiment on account of CST payable ss per return for this
period

Adjustment on account o ET payvalde umilder Maharashira Tax
on lntry of Coods mte Local Areas Act, 2002

.\dljmﬂmr:n‘f an aceosnnd ol 5T p?e)'alrh.- winder Mabarashicra Tax
om Entry of Motor % ehicle Act into Local Areas Act, 1957

—

woiant of Sales Tax Collected in exeess of the amount of the
Sales Tax payable if any (s por Box 8)

Imterest Payable

Late Fee Payable

Capilal Assel
Addd: Adjustment on socount of set-ofi i

claimed Excess in earlivr return
Crilesr than Caplial Assets

Capital Assets (with
Reduction u/r 524, 528, 533 and dendal | stagpered sot ol eralit)

-S4 out of abuve (k) hiher than Capital Assets

Balwnce; Excess credil
[14 A 14 Bick 14 Bd 14 Biei+ 14 BIrH-14 Bz + 1480+
L40E) +14 Bijre 14841

L]

Balance Amouni payable | 14B{ck 14 Bd) <14 Ble - 14810
1B 148 14BG ) HBGH 138() - 14A1)]

|rELirmn

C Uiilization of i} | Excess eredin carvied forward in subsequent iax period
Lxcess Credit as per
Box 14B{m) by |Excess credin clabmed as refund in this return
[ Hox { 14 Bm - 14Cta)]
. Tax pevable with | o) [Totsl Amount payable ax per Box 1480}

E. Details of Amount Paid along with return and/or Amount _already Paid

Chalan CIN Mo

Amount {Rs) Pavmenl daiv

Nam e of the Bank

Branch Mame

TOTAL

F. Details of RAO

RAG Ne

Amount Adjusted| Hs)

Drate af KAL)

¥4
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TOTAL I I
15 Details of COE Mo, Fligibility Period| From To
hemefits
availed under | A Calenlation of Cumulative Quanium of Benefis (COQR) uir TRIZHa)
the package Raie of tax Turnover of sales of eligible goods liahle to tax (Hs) COB Amount [ Fs.)
Scheme of Mirap down
Tncentivis selestion)
Dietails to b
(rtatixinhe Y ) W ) ) 0 ) M W O (O ) Y N O [ Y I (|
aiven %)
seperately for
eachEC) | M
<)
)
e}
]
L Sub - Total A
B Caleulation of Cumulative Quanium of Benefits (CQB) w/r 782 by
Rate of tax
Tirap dewn Turnover of sales of eligible goods liable to tax (Hs.) COB Amount { Rs. )
selection)
a)
1Y)
)
)
)
i
il
k) Siuh - Tolal B
O Toral {A+By
B Calculution of deferment benelit wir 21
Particulirs Turowver of sules of eligibhe goods  liable (o tax Tax Amount { deferrable) | Rs)
(Hs)
a) | MAawount of
MVAT payable
b | Amounnt of CS51T
Payable
¢} | Total amownt of
itnx deferred (n+h)
I° St us uf['ﬂ“ wir TR F Tax delerment w'r 81
a} [Sanctioned monetary ceiling
by [Crpening balance of the monitory celling at the beginning of the perind
fusr which the return is filed
¢} |Less: Amoumt of COB/ Tax deferment for the poriod of this return as
per Box 15 C or 151} {c), as the case may be
dy |Less: Amount of Refund cloimed s por Bule 79 (1)
¢} |Less o= Renefit of Lusory Tax cladmed for TIS-2% under Luxury Tax
Act, 1957 Tor this period
N |Closing balanee of the moniiory ceiling ai the end of the period for
which return & fled, | b) - (edded |
16 Details of . Flipibiility
IH“IH‘E'" OV Mo, I:'l.'fIIHI FI‘I’II‘II Tn
availed under : - = - mrET
the package A Caleulstion of Comulative Cuamtum of Benelits (OO wie TR Wa)y
Bk of Fate of tax Turnover of sales of eligible goods Hable to s (Ra) COB Amaunt { Rs.}
I 5= I'!'lr|1p chwn
Nty sa|estion)
(Thetails to he = -
#iven
seperaiely for | B
each F.A.) &
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dj

o}

] Sub - Totnl A

B Culeulation of Cumolative Quantium of Benelits (COQB) ufr TR{2)b)

Rate of 1ax Turnover of sales of eligible goods lable (o fax (R COB Amoaunt { Bs.}
(Tirop down
selechon)
a)
h)
<}
di
£)

| Sub-Toal B

| Total {(A+B)

I} Calculntion of deferment benefit wi 81

Particolars Turnover of sales of eligible goods  liable to tax Tax Amount { defercable) ( Bs)
()

al | Amownt of
MVAT pavuble

by | Amount of CST
Payable

c} | Total wmount of
tax deferred (ath)

£ Sttws of COE u/r 78 Tax deforment w'r 81

ay |Sanctioned monetary ceiling

i) | Opeaing balance of the monitery ceiling st the beginning of the period
for which the return is filed

o) |Less Asvount of COB S Tax deferment for the period of this return s
per Box 16 -0 ar L6-13 {c}, as the case may be

dy |Less: Amount of Refund caimed as per Rule 79 {2}

Foess o= Benefil of Luxury Tax elaimed for TES-99 under Luxury Tax
e} | Act, 1957 for this period

Closing balance of the monitory ceiling ot the end of the period for
f) which return is filed. { b-ciing balance of the monitory eeiling st the
tnl of the pectod Gor which retirn s Gled. [{ B) - (ekd+e) |

17 Deralls of [COFE N Eligibdility From To
bencfits Period

availed under

the package A Caleulation of Cumulative Quantion of Benefits (COB) w'v T8I Ha)

Scheme of Raute of tay Turnover of sales of eligible goods fiable to tax (Rs) COB Amount { Rs.}
bl v s [Thrap dewn
(Dedails 1o be salention)
given ul
seperal I.'l':‘ losre
each 10 b)
cl
d)
)

n Sub - Totul A

B Calculation of Cumulative Qunntum of Benefits (COB) wir TH2)ib)

Rate of tax Turnover of sales of eligible goods liable 1o tax (Ks.) COB Amoont { Hs.)
{Eirop down
E"Iﬁilllll’l'l
al
b
)
i)

(5]
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n Sub - Toral B

| Toral { A+R)

D Calewlation of deferment benelit wr 81

Particulirs Turnover of sales of eligible moads liable fo tax Tax Amount { deferrable) (Bs)
(Hs)

a) | Amount of
MVAT payable

b |Amount of CRT
Fayable

¢} | Total amount of
tnx deferred (o)

E Status of OB w/r T8/ Tax delorment wr §1

a) |Sanctioned monetary celling

by | Opening balance of the monitory ceiling at the beginaing of the perind
foer which the return is filed

o} |Less: Amount of COB /Tax deferment for the period of this return as
per Box 17 C or 1714 ), as the case may be

di |Lesat Amount of Refund clalmed as per Kule 79 (2)

Less - Benefil of Loxury Tax chiimed for TIS-99 ander Luxory Tux
“b | Act, 1987 for this period

Cloxing balance of the monitory ceiling at the end of the period for
£ which retorm is filed. { b-ciing balance of the monitory caling ni the
end of the peried lfor which return is fled. [( b) - (c3d+e) |

1R Details of Eligibiility

b COE Mo Period From To

availed under
A Calealation of Cumulative Quaium of Benelits {COQR) ulr TRZWa)

the package
Scheme of Rate of tax Turnover of sales of eligible goods lialle 1o tex (Ks.) COB Amount { Fs.)
Incentives (Tirop dewn

(Details 1o be selection)

given u)

sepEr ah.jl'_vu11'ur n

cach )

)

L)

€}

0 | Sub-Total A

B Calculation of Cumulitive Guamntum of Benelits (COB) wr 782 by

Rate of tax Turnover of sales of cligible goods liable to tax (R COB Amoont { Hs. )
(Tirop down
selection)
a)
b
c}
dj
€}

D Sub-Towl B

O [ Toral (A+By

D Caleulation of deferment benefin wr 81

Particulors Turnover of sales of eligible goods liable to 1ax Tax Ampount { deferrable) ( Hs.)
{Rs}

a) | Amount of
MVAT payahle
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)]

Amount of C8T
Pay able

<)

Total amount of
tax deferred (ath)|

IE St

ws o COB w/r 78/ Tax deforment w'r 51

aj

Sunctioned monetary ceiling

b

Opening bulance of the monitory ceiling at the beginning of the period
Fire which the return is Gled

Loz Amvonnt of COR / Tax deferment for the period of this return as
por Box 18 C or 18-I ), as the cose may be

)

L Amouni of Refund dadmed as per Bule 79 (2)

e}

L= = Benefit of Lusury Tax daimed for TIS-99 under Luxury Tas
Act, 1987 for this period

Closing balance of the monitory ceiling at the end of the peviod for
which return is filed, { b-cling balance of the mopitory ceiling at the
end of the period for which return is fled. [( b) - (crd+e) |

F. The Siatement comimined in Box 1 to 18 ore troe and corredt to the best of may knsowdedge omd bedief

Diate of Filing of Keturn lDu.tn ] I?ilnnlh | h'ear | Place

Name OF Authorised Person

[Dresignation

Remarks

{1 mail id*

Muobife No*

qT TE-2’-\9

%%
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u& TERTEZ IMEA AU SATEROT 9T T, HaRT %, 0%E/HIE[A &, Ih 2’39
FORM 235 | ver1ss
Return of tax payable by a dealer under MUV AT, Act, 2002 (See Rule 17, 1TA, 18 and 45)
1 MY AT, RC. No. C.AT. R.C. NO.
3 Name of Dealer
3, Please Select Type of Return {Select appropriste) Whether First Remurn 7 (In € ase of
which ever is i{ '|'.|'|'1’:-|'| down selection) N Rl‘gl\ﬂrﬂﬁl'ﬂ‘l ! Pﬂ#l‘i.il.,_."."."ﬂ'i'lt"m{‘
Applicable porind)y)
Whether Last Return 7 {In Case of
Cancellation of Hegistration (v end
Periodicity of Return (Select appropriate) of package scheme of incentive)
{ Thop desvn selection
4 Perbod Caversd by Return Dt Aonth Year Date Month Year
From T
5 Particulars Amount | Hs)
Computation of | 3} [Gross Turnover of Sales including, taxes as well as turnover of non sales
Met Turnover of transactions lile value of Branch Transfer, Consignment Transfers, job work
=ales liable to charwes ete
tax
b} |Lessi- Gross turnover of =sales including tax relating to the business shown in
separate return in Form 233
¢} |Balanee: -Turnover of Sales including, taxes as well as mrmover of non sales
transuctions like value of branch Transfers’ Consignment Transfers, job work
charges vte (wj-(b)
d) | Add:- Value of Goeods return (inclusive of tax) including reduetion of sale priee
on aceount of rate difference and discount claimed in carlier period but mot
confirmed by buyer.
¢} |Less:-Value { inclusive of sales tax) of Goods Heturned
N [Less:- Credit Node , price on aceotnt of Fate difference and discount Within
Stuie .
) |Lessi- Value of Goods peturn (inclusive of tax) including reduction of sale price
on aceount of rate difference and discount claimed in carlier period which iz
confirmed.
by |Less:-Met Tax amount { Tox included in sales shown in (¢} above less Tax
included injes+g) aboyve)
i |Less:- Total Valoe in which tax is not collected seperatly { Inclusive of Tax with
gross Amount
1 |Lessr-Walue of Consignment Transfiers within the State if tax is to be puid by the
Agent,
k) |Lessc-Saleswifs B (1) Le Interstate Sales including Centeal Sales Tax, Sales in
the course of imports, exports and value of Hranch '|'vansfers’ Consigiment
transfers outside the State
1) |Less:-Sales of tax-free poods specified in Schedule” A"
m) | Less:-Sales of taxable goods fully exempted w's 41 and w's. 8 other than sales
under section 8(1) & covered in Box 5(k)
n} |Lessi<lob' Labour work charmes
o} |Less:-Other allowable deductions, as per Sale Annexure
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W\

Pl Less:- Deduction under Section )
b |Balunce Net Turnover of sales liable to tax
Jletdi{e+Frpth+itj+ ke mbnswep)|
f'umputlriun of St'llt'dl:;ll.' entry f:.::r:::-:::; .;I.l.lllitilmlul Sules ':'unlm-ﬂ.- auur!:ii_t Ty B
mlm__t-l;::" M selection siles tax (Hs.) M=) sold (Liters)
seperately under Soh. Dnods
the MVAT Act, (Inter (il Co.
2002 ) sales of notified
Motor Sprifs)

Li}] DeS(adii)

) DS(a)ii)

e DE(b)

) I3

n D7

o) [

h) 19

il MW

P [V10¢a i)

k) k)

1y Dl

sub-total (@ tol )

mj CH

mj 27

a} (58}

" C58(h)

Subs-tuotal {m o p)

o) Dihvers

# Oithers

s) Others

i) Others

Sulb-total (g to t)

TOTAL

5 Sales Tax collected in excess of the amount of tax pavabile
5 Rate of tax
Computation of {Drop down Turnover of sales liable o tax (Hs.) Tox Amouni { Bs)
Sules Tax selvetion )
pany bl in a)
respect of sales b
wiTected inclusive )
of tux umder the |C)
MVAT Aet, 2002 fy,

)

T}

Tustal

O FF-33-%3F
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9. t.'lln'l.[llltllt.ii.m
il Puarchases

HERTE IMEA AU SFEERVT WIT T, EFART 4, 0RE/WT §, Tk R]39

Particulars

Amount [ Bs)

cligibbe for set- | #) [Total Turnover of Purchases including taxes; value of Branch Transfers /
ofT Consignment Transfers received and job work charges
b} |Less:- Turnover of Porchases Covered under Form Sumber 233
¢} |Balance Turnover of Porchases { a-h)
d)  |Lesse-Value of goods vetiien (lnclusive of tax) feduction of Purchase price.
¢) |Less:- Reduction of Purchase price on account of rate difference and discount .
f) |Less:-lmports (Direct imports)
g} |Lessi-lmports (High seas purchases)
By | Dessi- Interstate parchases of taxble poods against certificate in Farm™H’
i) |Less:- Within the State purchases of taxhle poods against cerfificare in Form'H*
i |Vess-Inter-State purchases { Excluding purchases against any certificate and
ileclaration in form O, H,F.T)
k) |Lessc-Inter-State branch ! consignment transfers received
1) |Less- Interstate purchases of taxble goods against declaration in Form®c”
m) |[Less:-Within the State purchases of taxble goods against declaration in Form*C!'
o) |Less:- Within the State Heanch Transfers /Consignment Transfers received
where tax is to he paid by an Agent
o) |Less:-Within the State purchases of taxable goods from un-registered dealers
p)  |Less:- Interstate purchases of taxable poods against declaration in Form'l'
b |less-Within the State purchases of taxable goods which are Fully exempted
from tax wis 41 and w's 8 but not covered onder section B(1)
r}  |Less-Within the State purchases of tas-free goods specified in schedule ™ A™
5}  |Lessi- Labour Job' Labour charges paid
1) |Less:-Cther allowable deductions, il any
u)  |Vess:-Within the State purchases of taxable goods from registered dealers whese
tax seperately not eollected (Inelusive of tax)
v} |Lessi- Within the State Purchases of Taxable goods purchase from Composition
dealer w's 42(1), (2)
wi o |Less:- Dedoetion under Section 3J2)
i) |Balanee: Within the State purchases of taxalde goods from vegisterved dealers
eligible for sed-off
[ e S R (R S R R R R R R G R Ry SRR |
il Rate of tax
{omputation of : T Furmisver of Purchases linble to tox (Hs. ) Tax Amount { Hs)
277 (Do ey selection
Purchase Tax
pavable on the |4
purchuses )
eifected during
this period or €}
provious periods |d)
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f

)

finy

Toeal
11 Tax Hate wise Rate od 1
breakup of (Do ;:.L“ ¥ .:l:_.mmr Net Turnover of purchases (Ha) Tax Amount { Rs)
within staty P (i
purchuses from a)
registered .
deabers sligibte |2
fior set-off as per | €}
box HxL di
€)

Total

12, Clown pria bastioni

of set-ofT claimed

Particilars

Purchase Value{lis}

Tax Amount (R=)

im this retim it}

Within the State purchases of taxable goods from registered
funregistered dealers eligible for set-off as per Box 10 and 11

by |Less:- See-off denial on aceount of purchases from ROC or
Composition dealer
cf |Less: Amount of set off nod admibssible u/r 524
ely [Less: Amount of set off oot admissible u/r 528
d)  |Less: Reduction in the amount of set- of T w'r Capital Asset
53 of the corvesponding  purchase price of
(Sl B, O, D & 1) goods Ol than Capital
Assets
e} |Less: Denial in ﬂu: amount nfst'tﬂ.laﬂ' wir 34 Capital Asset
of the corresponding purchase price
Ohihver than Capital
Assels
N |Less:-Within the State Purchases of |il‘iilh|_t‘ Capital Asset
goods from registercd dealers under MYAT ;
At 2002 wnd set-off not claimed. Cther than Capital
Assels
g} |Lessi- Within the state purchases of Capital Asset from registered
dealer having set off withheld for staggered manner
hy |Set-off availuble for the peciod of this returm [a-
(bt el iedt o]
i) Capital Asset
A= Allowance of set-of reversed in earlier returnis Other than Capital
Asseis
i Clapital Asset (with
Reduction w'r 52A, 528, 53, and denial w'r 54 out of above i staggered set off credit)
(h+(i-j) Cither than Capital
Lasels
k)
A= Allowanes of set-ofT oot claimed on goads return
1y [ Total Ser-oll Admizilide for the period of this refurn

13, Compubation for Tax payvable along with return

Particuliars

Amount { Hs)

A Apggregate of credin
available for the period

ny

et of T admisible as per Box 12 (1)




go HERTE IMEA AU SFEERVT WIT T, EFART 4, 0RE/WT §, Tk R]39

coversd under Iiii;

Excess credit brought forward from prey ious return

h)
refurn
) Amaount already paid (As per Box 13 [0}
Exeess Creditif any |, as per Form 233 to be adjusted against the liabilin
L1 per Form 235
Adjustment of ET paid under Mahorashtra Tax on Entry of Goods ingo
€ |Lacal Aress Act, 2002
Adjustment of ET puid under Mahorashien Tax on Entey of  Muotor
f Vehicle Act into Local Areas Act, 1987
o) Amount of Tax eollected ar souree u's 314
) [Refund adjussment order No. (As per Box 13F)
i) Total available credit (a+becrd+-o+Frp+h)
B Toral tax pavahle Sules Tux payuble as per box 6 + Sules Tax payable as per box 8 +
and adjustment of 1) lPurchase Fax pavahle a5 per box 10
FIH.”I”I_:“I}.:MEI‘II Adjustment on account of MYAT payable, iCany as per Return Form 233
i Bkl il M1 against the exeess eredit as per Form 235,
< Adjustment on aceouint of CST pavable as per reticn for this period
Adjustment on account of ET payable ander Maharashiva Tax on Entry
) of Coodsinto Local Areas Act, 2002
Adjustment on account of ET payable under Maharashira Tax on Entry
e) ol Maotor Vehicle Act inte Local Areas Act, 1957
Amaount of Tax Collected in Excess of the amount of Sales Tax pavable if
fy any { as per Bax T)
2 Interest Payable
Late Fee Payahle
I ¥
Capital Assets
i Add: Reversal on secount of set-ofT elaimed
Excess in carlier return (dther than Capital
Assets
Capitul Assets (with
0 Reduction wr 524, 320, 53 and denial u/r 54 out [staggered set off credit)
B Lok abave {i) ther than Capital
Asmsets
_ Balance: Excess credit =[13A0G13 0 a - 13 B 13 ey 13Hd - 138+
K |13 Bify+ 13 Big) +13 Bih)+ 13 Bij)|
Balance Amount pavable= | 13B(ap 13B(hH 13B(cy 1380+ 13Ber 13
I 1Bir 13 Bigy+ 13 Blhy+ 13 BO)-12A00)
I l.h_h““u" of Lo #) | Exvess credit carvied forward to siilsequent tax period
Credit as per box
13B(k} b Exeess eredit elaimed as vefund in this return
) l(Box 13 Biky- Box 13 C(a))
(i
Tax payable with ) |Total Amount payable as per Box 138(0)
return

E. Details of Amount Paid along with return and/ or Amount already Paid

Chalan CIN Mo

Pavment date

Amount {Rs)

Mame of the Bank

Branch Name
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I'OTAL

F. Details of RAGQ

RAD Mo Arnonant Addjusted] Bs) Phate of RACY

TI¥IAL

i The Statement contnined im Box 1 e 13 pre tree nnd cermect to e best of miv knowledpe sl bedijef.

Date of Filing of Beturn 1|)utu- I I.\lmllh I I"L't'nr I II’I:LL‘J.- |

Name OF Authorised Person

Designation Hemarks

E munil id Mobile Mo
RAJIVJALOTA

Commissioner of Sales Tax,
Maharashtra State, Mumbai.
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